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CENTRAL ADMINISTRATIVE TRIBUWAF
principal bench, new'Si^

0-A- No. 1970/88

»e« Delhi this the-10th Day of December, 1993

THE HOk'bl? mp' p't" member (j)
' •^^••'IRW'̂ ^ENGADAM, member (A)

Shri Baljit Sin.ah.
^on^o.f shri Baru Ram,
Resident of House No. K~-44
VteHirpur, •"
Delhi 110 052.

C

(By Advocate None) Petitioner

, Vs

1- Delhi Administration. ' .
through its Chief Secretary,
Old Secretariat
Rajpur Road,
Delhi.

Commissioner of Police.
Police Headquarters
IP Estate, '
New Delhi-1X0 002.

(By Advocate Ms. Avnish Ahlawat)

order' (Oral)
Hon'ble «r. j.p. sharma. Member (j)

^ selected as constable in Delhiand he «s as.ea to submit his verification fo„„ for
.ettxng his antecedents verified fro» the place of hSs
residence et'-- Tr, i-h-. •••• nis
. ^ th® applicant was asted tothe duties and he joined on l,)o 1987 ,
training to the reorn, t. 't, • for

• ^ . ' l-iaining in the Police Recruit
Training School. On the b-,»i - f
that th. , '•'hd.L Lne applicant j-

Mahi„, Di,t..ct - of PS-t'-t Sohtak under section 148. 149,. 3.4 1pr
FIP No 227 c! > •• - t J.-t.L.

'' """fned order dated 17. V]983 h',
services were d-i.-..-^. - i o.j nib

r-ivn . . ^'--tion 5<i, ' of the-1 "®'-vioes (TS) Rules, 1955,

Respondents



yf • •'

I
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The applicant challenged this order praying .for
the grant of the relief for quashing the same and his

reinstatement and consequential benefits.

The respondents in their reply stated that th€>

•antecedents of the applicant" on verification did not

justify his retention in the Delhi Police force and he had

already been arrested in. a criminal case on 15/16.9,1987

and facing trial before the judical magistrate at Rohtak. in

Haryana.. Under Delhi Police recruitment and appointment

rules 1980 all appointments are made primarily on temporary

basis on probation for a period of two years and the

services of a probationer can be dispensed with' at any

time- In this case the application has not denied his

involvement in a criminal case and a person with shady

cfiaracter cannot aspire for a member of -the disciplinary

police force. The services have been'terminated according
Ito the rules under which he was governed without attaching

any stigma. The order of termination is not punitive . in

nature. We no merit in this' application and the same

IS dismissed. However.v the applicant shall be at liberty
Lo agitate the issue of re-engagement by a representation

to the respondents after acquittal from the criminal court

and the respondents will consider his application if he is '

still aggrieved. He can assail the final order according
to law, if so advised.'

^ 3.

(P.T.Thiruvengadam)

Member (A)

*Mittal*

(J.P. Sharma)

Member (J)


